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CENTRAL ADNINIGTRATIVE TRIBUNAL. PRINCIPAL BENCN
.--S A L I ^ O A / 1 O O P,

Tew Delhi, this ..lOch oay ■-'1 riS"H I-!," Q'f Fehr'uai . T y / y

rlon''ble Shri T.N. Bhat, rlember" (J)
l-lon ■" b 1 e 3hr i 3. P. Bi swas .. Membe r' ( A)

1) . i" . l-i I ■ U I C).

6 712A „ Nabi Kar'i. iTi
New Delhi

iA p p 11 e a n t

(By Advocate Shri N.N.Zuberi)
V  I

Coromissioner of Salex Tax
Govt. of NOT of Delhi
IP Estate, New Delhi

Sales Tax Oviicer
V^ard No. 106, Bikrikar Bhavan
Delhi

(By Advocate 3.K„Gupta, proxy for snri t

Non ble Shr i

e s

ORDER(oral)
, N. B h a L

 p o n d e n t s

5. S . G u p t a)

We I'lave heard t'le learned cuuti j. for the

app 11 can t. ..

T hi e a i5 p 1 i c a n t i w o i'~ k i n g u n d e r t li e r e s p u 1 1 c; 111 o

ince 1/ Ne is aggrie'v'ed- by the aci:.ion ui

respondents in not arranging payment of arrears of
salary which became due to him on the basis of the
recommendations of the 5th Central Pay Commission

as accepted by the Government. Ne further -claims
release of insrtalmerits of DA ouw u'..' l iiiTr.

I

11 a p p e a r s t h a t p r i o r to his joining the

respondent-department, the applicant was working

with the Irrigation & Flood Control Department,

Govt.. of' NlT o f Delhi and
) /* V- ... g.-

a c c o I ■ >.! j, H g L. w (.IK,

responden ts -since due and dra'wn Sitatement. fiom u. iiai.

e;pa r tmen t lias n o'c oaen rece i v ee c e 1V ed b y 111 e m, c n e y

a-



not been ■ able to make payment of arrears. In

reply. tbe learned counsel for ti,e applicant
iMQhtly relied upon Rule S3 of Receipt & Payment
Rules under- wlilch tii© onrd allowance;, du.^ the

employee in respect of the old post which could not

be drawn at the time of transfer, may be drawn by

the Drawing & Disbursing Officer who is responsible

to draw and disburse emoluments of the Government
servant against the new post. It is true that due

and di-awti statement is required to be prepared arid

sent to tiie oid departmerit for verification of the

claim. But it is eq-ually true that it is for the

depar tment in which the applicant is working at

present to first prepare due and drawn statement

and .-•ietid it to Liie eri'iployee s oid office I or

verification of t'ne claim.

H. Keepii'ig the above it i view, we allow In is OA cUid

direct the respondents to prepare the due and drawn

sta 19ment in raspect of ti'le ar r■ ear s for- the p«r iou

for which the applicant had worked in the
1 f I ■ .1 g a t i o n a F i o o d C o n t r o i D e p a r t i n e n t a n d s end 1 L

to them for verification of applicant s claim and
thereafter on the basis of the verification release

p a y rn e 111, t. o L i'l e a p p 1 i c a n t.

5. We are also told by the learned counsel for the

applicant that, he has not been paid his salary for
the mofiths of December 1998 and January, !999.
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Learned counser for the respondents states that

since tl'ie applicant is; already transferred to

another departnie;nt but. has> not jointed t.hesreH they

could not. release the; salary_ Since this claim has

i'Kjt been i n c 1 i.,! d'ed i ri t. he 0A. we; ref ra i n f rorti g i v i n g

any .1 f 'c^cu'ion on this accC'Lint- ["loweverp W6- leaver

:i. t o p e n t o t h e a p p 1 i c ant t o a p p r o a c h t h a a u t h o r i t y

I— i-.i n e I r- i i;s o „ who s f) a 11 C- o n s i d e r t h e s a m e»

CV W11. h t lie aboVe - t he OA i s d i .i;;.po-sed of 1 eav i n q

t hie pa rt i c-;s to bea r t. he i r own UUS L. S .

T'UO"^

( SP.. 31 -s' w a s )
Hern be r f A")

/ yi-v..'

V,A^

(T,.N„Bhat)
Member(J)


